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1. the Chairman, Estimates Committee, having been authorised by the 
Committee, present this Seventieth Report of the Estimates Committee of 
the Second Lok Sabha on the Action taken by Government on the recommenda
tions contained in the Sixty-first Repon of the Estimates Committee (First 
Lok Sabha) on the Ministry of Transport—Inland Water Transport.

2. The Sixty-first Report of the Estimates Committee (First Lok Sabha) 
was presented to the Lok Sabha on the 28th March, 1959. The Government 
furnished their replies to the recommendations in the report, between February, 
1959 and August, 1959. The Study Group ‘G ’ of the Estimates Committee 
examined these replies on the 14th September, 1959.

3. The Report has been divided into five chapters ;

I. Report;

II. Recommendations that have been accepted by Government;

III. Replies of Government that have been accepted by the Committee

IV. Replies of Government that have not been finally accepted by 
the Committee; and

V. Recommendations in respect of which final replies of Government
have not been received.

•

4. An analysis of the action taken by Government on the recommenda
tions contained in the Sixty-first Report of the Estimates Committee (First 
Lok Sabha) is given in Appendix II. It would be observed therefrom that out 
of the 38 recommendations made in the report 31 per cent of the recommenda
tions have been accepted fully by Government, while 47 • 4 per cent of the reco
mmendations have been accepted partly. Of the rest, replies of Government 
in respect of 10-5 per cent of the recommendations have been accepted by the 
Committee while those in respect of 18-5 per cent of the recommendations 
have not been accepted by the Committee. The Government have not 
furnished replies to 2-6 per cent of the recommendations.

INTRODUCTION

N ew  D e l h i- r , H . C. DASAPPA,
The 17th December, 1959. Chatrman,

Aghan 26, 1881 (Saka) Estimates Commit tee.

(V)



REPORT

In para 34 of their Sixty-first Report (First 1-ok Sahba) the Efitiinates 
Committee noting with regret that the Inland Water Transport had been 
neglected for a long time past felt that the matter should be taken up seriously. 
They recommended that the question of declaring important waterways as 
national waterways should be taken up and a beginning should be made with 
the Ganga Brahmaputra Waterways. They further recommended that the 
Inland Water Transport Committee might be asked to go into the question 
of expenditure involved in declaring other important waterways in the county 
as national waterways and to prepare a scheme for gradual increase in the 
mileage of waterways to be declared as national waterways. The Govern
ment stated in reply as follows:

“ The Constitution provides that shipping and navigation on inland 
waterways declared by law to be national as regards mechanically 
propelled vessels, shall be the concern of the Central Government. 
The major implications of declaring a waterway as National by 
Statute are that the Central Government will have to be responsible 
for the conservancy of such a waterway and also administrative 
control of shipping and navigation on such a waterway. So 
far as the Calcutta-Assam route is concerned, the State Govern
ment have been contributing only small amoimts to conservancy. 
The conservancy work is carried out by .the Joint Steamer 
Companies, who are fully experienced in this work. The 
Central Government have decided to make a grant of Rs. 5 lakhs 
p>er annum to the Joint Steamer Companies for a period of three 
years for this purpose, beginning from 1957-58. The Central 
Government are thus now bearing a substantial pan of the con
servancy expenditure on this waterway. As regards the Ganga, 
the Ganga Brahmaputra Water Transport Board has been bearing 
a substantial part of the conservancy expenditure since 1957. 
As regards executive control, at present, the State Governments 
exercise this control. But, most of the inland vessels on the 
Ganga and the Brahmaputra are registered and surveyed at 
Calcutta. The State Government have entrusted the administra
tive work to the Principal Officer, Mercantile Marine Depan- 
ment, who is an officer of the Central Government. The declar
ing of general waterways as National and taking over the entire 
administrative responsibility by the Central Government will be 
decided in the light of the recommendations of the Inland 
Water Transport Committee, which are to be received shortly.”

Referring to the report of the Estimates Committee, the Inland Water 
Transpon Committee has in its repon stated as follows;

‘•36*1 Dyring the course of our enquiry, there was a general demand 
from the State Gavemmcnts und non-official organisations that the important 
waterways in their particular regions should be declared as National Water
ways, thereby shifting the responsibility for conservancy and maintenance
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of these waterways and for development of inland water transport from the 
State Governments concerned to the Government of India.

36-2 The Constitutional position is that when an inland waterway is 
declared by Parliament by law to be a National Waterway, Parliament alone 
has the power to legislate with regard to shipping and navigation and carriage 
of passengers and goods in mechanically propelled vessels and the rule of 
the road on that waterway {Vide entries 24 and 30 in List I). The executive 
power of the Central Government is co-extensive with this legislative power 
of Parliament as provided in Article 73 of the Constitution.

36*3 Although the ownership of the waters of the National Waterway 
will continue to vest in one or the other State, the Central Government would 
still have the right and the consequent and co-relative liability over that Water
way for the limited purpose envisaged in entries 24 and 30 in the List I of 
the Seventh Schedule to the Constitution of India. It would, therefore, be 
the Central Government’s responsibility to maintain the National Waterway 
so far as such maintenance related t o  shipping and navigation as regards 
mechanically propelled vessels. It would also appear to be the right and 
responsibility of the Centre to take the measures indicated below: —

(a) Hydrographic surveys and enforcement of draft restrictions ac
cording to the availability of seasonal depths.

(b) Day to day conservancy measures such as (i) bandalling; (ii) dreii^
ing; (iii) marking of channel for day and night navigation.

(c) Salvage operations such as removal of wrecks and snags constitut
ing a danger to navigation.

(d) Enforcement of Rules of the Road and assistance in the event of 
groundings or collision.

(e) River training measures of a permanent nature involving] capita I
expenditute.

36*4 It would further appear that in respect of a National Waterway, 
a State Government might not have the right to divert water from that water
way for irrigation purposes so as to prejudice shipping and navigation therein 
by mechanically propelled vessels contrary to the provision of arty Central 
Act in that behalf.

36*5 We have given anxious thought to the whole question and feel 
that it is desirable to suggest certain principles on th  ̂ basis of which it may 
be examined whether any particular waterway should ht considered for being 
declared as a National Waterway, bearing in mind the legal and financial 
implications involved. We suggest the following principles for considera
tion:

(a) That the waterway should pass through and serve the interests
of more than one State in India;

(b) That the waterway should have on it a substantial amount of 
traffic by mechanically propelled vessels; and

(c) That the Government of India should be satisfied that it will not
be possible for the State Governments concerned to undertake 
proper regulation and development of such Waterway and that 
it should  ̂therefore, be virtually taken over by the Government 
of India in the national interest.



36.6 In the light of the above, we doubt if any of the waterways except 
the one connecting Calcutta with Assam needs further consideration. Even 
this waterway is not continuous and passes through several hundred miles 
of Pakistan territory. We feel that the declaration of this waterway as a 
National Waterway is likely to introduce complications which would be ex
pedient to avoid at present. In the circumstances, we do not recommend 
any of the waterways in India to be declared as a National Waterway at this 
stage.

36.7 At the same time, we would strongly urge that the Government of 
India should assume responsibility for improving and maintaining all impor
tant waterways of the country, including more particularly those suggested 
for early development in our report.

36.8 We are imable to go into the question of expenditure involved in 
maintaining and improving these and other waterways 00 the material avail
able to us. The matter will have to be further examined by the technical 
staff in the light of such hydrographic and other surveys.”

r
L While the Committee appreciate the analysis of the problem made by th$ 

Inland Water Transport Committee they are unMe to see whether the conclusions 
drawn by that Committee follow from the analysts. The Inland Water Trans
port Committee hctve not explained the considerations underlying the principles 
enunciated by them for declaring a waterway as a natior^al waterway and whether 
the principles do not apply in the case of thz Ganga Brahmaputra Waterways 
which the Estimates Committee had specifically suggested to be declared as a 
National Waterway. As it is stated that the Ganga Brahmaputra Water Trans
port Board which is a tripartite body bears m substantial portion of the expenditure 
m  the conservancy of the Ganga and the administrative work relating to the 
inland vessels on the Ganga and the Brahmaputra is entrusted to a Central 
Government official, the Committee feel that there is already a Prima facie case 
for declaring the Ganga and Brahmapmtra Waterways as national waterways. 
They also feel that t h ^ h  the other waterways might not fulfil all the 
conditions prescribed by the Inland Water Transport Committee for declaring 
them as national waterways  ̂ it might be essential that some of the important 
waterways should be declared as national waterways in order that they might 
be developed on sound lines. They  ̂ therefore  ̂ reiterate their earlier recommenda
tion and suggest that early action be taken to declare the Ganga Brahmaputra 
Waterways as National Waterways and also to re-examtne that other waterways 
may be declared as such, y

2 . In para 45 of their report the Comtnittcc suggested that the question 
xif making the Ganga Brahmaputra Board a statutory body might be examined 
and pointed out that the representative of the Ministry who appeared before 
them for tendering evidence had agreed at the suggestion of the Comminee 
to include the question in the terms of reference of the Inland Water Transport 
Ck)mmittee. In para 94 the Committee specifically recommended that 
the terms of reference of the Inland Water Transport Committee m i^ t 
be made more comprehensive by including inter aha the subject of making 
the Ganga Brahmaputra Board a statutory Board. The Government stat^ 
in reply to para 45 that the recommendation of the Committee had been accep
ted and that the matter was before the Inland Water Transport Committee 
and further it was proposed to take a final decision after the report of tht 
1428(Ai) LS—2



Committee had been received. In reply to para 94, it was, however, stated 
that the question of making the Ganga Brahmaputra Water Transport Board 
as a statutory Body was essentially an administrative matter and it had not 
therefore been considered necessary to refer it to the Inland Water Transport 
Committee. The Committee feel that the replies of Government are some what 
contradictory. \Theyy however  ̂ ' urge that further steps might he taken to 
have the desirability of making the Ganga Brahmaputra Board a statutory hoard 
examined and bring in a legislation to that affect at an early date l̂

3. In par a to o  of their report, the Committee desired that detailed investi
gation on the five schemes recommended by the Central Water and Power 
Commission in their Master Plan for the development of inland waterways 
should be pursued with vigour. The Government stated in reply that the 
Inland Water Transport Committee had come to the concliisio i that in 
the present conditions it would be more advantageous to undertake hydrogra
phical surveys in respect of certain specified stretches of certain rivers with 
a view to determine their navigability. In this connection the Inland Water 
Transport Committee has stated as follows :

24 *4.'The Central Water and Power Commission considereJ that the 
unified multi-purpose development of the rivers could make vast stretches 
navigable and by inter-connecting some of these rivers a net work of waterways 
from coasts to coasts could be created. They accordingly prepared a rough 
outline plan which has been referred to as the ‘ Master PLri’ for guidance in 
planning. The following are the main schemes outlined in the Plan:

(i) Linking the Ganga^with .west flowing rivers to provide a continuous
waterways from the West Coast (Arabian Sea) to the East Coast 
(Bay , of Bengal).

by (a) Connecting the Narbada with the Sone viz. the Johilla, a 
tributary of the Sone.

(b) Connecting the Narbada with the Sone (a tributary of the Gaiiga) 
via the Hiran and Kami Nai (tributaries of the Narbada and 
the Sone respectively).

(c) Connecting the Narbada with the Chambal via the Karam river
(tributary of the Narbada).

(d) Connecting the Narbada with the Yamuna via the Bearmu and 
the Ken (tributaries of the Ken and the Yamuna).

(ii) Linking the Narbada with the Godavari to provide a continuous
waterway from the West Coast to the East Coast.

(iii) Linking the Tapti with the Godavari system via the Wardha to 
provide an alternative waterway connecting the West Coast 
with the East Coast via the Sone and the Rihand.

(iv) Linking the Ganga with the Mahanadi.
(v) Inland coastal waterway from Calcutta to Mangalore via Cuttack 

and Madras.

24-5. The representatives of the Central Water and Power Commission 
explained to us that the Outline Plan, was in itself not a blue print for specific 
schemes but it was only a basis for planning and for further investigations and 
that field investigaticns such as the extent of navigability of the rivers and their 
slopes in different stretches have yet to be carried out. The Central Water 
and Power Commission are pursuing further studies of the proposals outlined



in the schcme and have prepared a preliminary draft report on linking the 
Narbada with the Sone. Investigations such as traffic potential have yet 
to be carried out.

24-6. As we had doubts about sufficient water being available in the rivers 
to be connected for both irrigation and navigation throughout the year, we 
requested the Central Water and Power Commission to examine the matter 
and let us have their views. They now inform us that they are studying 
the matter in detail but from the preliminary studies made so far they find 
that adequate water will be available in some of the rivers to be linked.

24* 11. To explore the possibility of immediate development of navigation 
on certain important rivers and canals, we suggested in our recommendations 
that investigations should be taken in hand immediately to ascertain how far 
they could possibly be made navigable, without prohibitive cost, for minimum 
depths as indicated below:—

Ta) Stretchcs likely to ‘ afford a depth of 6 ft. to 8 ft. from the mouth 
inland.

(b) Stretches likely T(> afford a depth of 4 ft. to 6 ft. in ' continuation 
of (a)

(c) Stretches likely to afford a minimum depth of 3 ft. to 4 ft. in conti
nuation of (b).

>4-12. Wc have siigpcsttxr that studies on the above lines should be 
carried out on the fc^llowing rivers and waterways, both at the end of the 
monsoon and during the low water season:

(a) River Ganga from Allahabad to Kanpur—a distance of 155 miles.
(b) River Yamuna—Allahabad to Chambal river—a distance of 290 

miles.
(c) River Tapti— Surat xo Bhusawal—a distance of 232 miles.
(d) River Narbada—Broach tî  Hoshangabad—a distance of 370 

miles.
(e) River Mahanad:—Cuttack to Dholpur—a distance of 107 miles.
(f) River Godavari— Dowalishwaram Anicut to Pranhita—a distance

of 260 miles.
(g) Sabari and Sileru, tributaries of the Godavari river.
(h) Krishna river.

Our idea in making this recommendation was try and see how far these 
rivers could be made navigable from the mouth upwards; thus generally 
cutting across road and rail communications and not running parallel to 
them. This[data was not available to us at the time of submission of this report. 
When these investigations are completed, it would be possible to ascertain 
how far and at what cost we could make our important rivers navigable 
from the mouth upwards into hinterland'’ .

It is nor clear to the Committee whether the recommendations of the Inland 
Water Transport Committee are intended to supersede the recommendations 
made by the C .lf.P .C . in their Master Plan for the development of the Indian 
waterways or to supplement them. As, however, the CAV.P.C. is stated to 
be carrying out further studies with regard to the plan drawn by it and in view 

of thi fact that the Inland Water Transport Committee has also not given any



Uternative master plan(jhf Committee recom)nend that steps might beltaken f  
yfincdise the Master Plan (early and determine precisely the broad obfectives 
' in the field of development o f  water transport before undertaking the work m  
specific schemes so that the resources available are not frittered away.

The Committee would also like to suggest that while finalising the Master 
Plan, the development of inland waterways might be given special consideration 
in those regions where due to dearth of rail or road communicationsy inland water 
transport is the main means of communication as tn the deltaic regions of Orissm, ] 
In this connection the Committee would like to draw attention to the following 
observations made by the LW,T, Committee in para 15 of their Report:—

*‘The State of Orissa, is, at present pDorly served by Railways. The 
main line of the south-eastern railway passes through Cuttack 
between the coast and the vast hinterland. The National 
High-way also runs parallel and close to it in a North- 
Easterly/South-Westerlv direction, while the major inland water
ways of Orissa run through the State from roughly west to 
east across the main highway and railway lines. In the deltaic 
regions, such as the areas served by the Kcndrapara and 
Taldanda Canals and the Orissa Coast Canal and the hinter
land, west of the railway line between Cuttack and Dholpur 
on the Mahanadi, inland water transport is the main means of 
communication. We are greatly impressed with the potentia
lities of water transport in the deltaic region whose deveL^p- 
ment is intimately connected with the future development of 
Paradip Port which has recently been declared a minor Port. 
These waterways serve a region completely devoid of rail com
munication and where road communication is not adequate. The 
necessity of a co-ordinated development of these waterways in 
this region has impressed us greatly. While water transport 
in Orissa cannot be fully developed without an outlet to the set 
through Paradip Port, the development of a Port itself is dependent, 
entirely on the amount of traffic fed into it and taken out of it and 
this, as it stands, can only be effected by inland water transport. 
The two schemes are, therefore, interdependent and should be 
developed simultaneously.”
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Terms of refer met of the Inland Water Transport Committee

1. To review the part played by Inland Water Transport in the Transport 
system of the country.

2. To advise on measures for the increased utilisation of Inland Water 
Transport including movement of bulk commodities to ports for purposes, 
of export and movement of bulk commodities from the ports to the interior 
account being taken of what is already contemplated under the Second Five 
Year Plan for the development of Inland Water Transport, and to give an 
estimate of—

(a) the time needed for the execution of the schemes recommended,
and,

(b) their cost.

3. To examine the prospects of increasing and extending the river services, 
including a direct river service on the East Coast as well as from some point in 
the North to the South and to suggest steps to be taken to achieve effective 
co-ordination between the railways and inland waterways, including financial 
participation, appropriate allocation of traffic as between the two modes of 
transport and arrangements for through-booking.

4. To consider the organisation of an efficient country boat service on a 
co-operative basis with an appreciable mcrease in the present number with 
a view to facilitating the carriage of more goods and the question of mechanising 
at least some of the boats, with particular reference to cost, time and other 
implications.

5. To suggest whether any special organisation is necessary to execute 
the schemes and how they are to be financed.

6. To make recommendations regarding important waterways to be 
declared as National Waterways as envisaged in the Constitution.
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Analysis of the action taken by Government on the recommendations 
contained in the Sixty-first Report of the Estimates Committee (First

Lok Sabha)
%

1. Total number of recommendations . . . . .  3S

2. Recommendations accepted fully by Government (Vide reco
mmendations in Chapter II)
Number . . . . . . .  8
Percentage to total . . . . . . .  21%

3. Recommendations accepted partly or with modifications (Vide
recommendations Nos. i, s? 9? 12, 13, 18. 19, 21, 22, 24, 26,
27, 28, 3i(i), 3i(iv), 3i(v), 3i(vi), 3*(viii)-
Number . . . . . . . . .  18
Percentage to t o t a l ........................................................... 47 4%

4. Recommendations not accepted by Government but replies
in respect of which have been accepted by the Committee 
{Vide recommendations Nos. 3, 11, 20, 23)
Number . . . . . . . . .  4
Percentage to total . . . . . . .  10 -5%

•

5. Recommendations in respect of which replies of Government
have not been accepted by the Committee ( Vide recommenda
tions in Chapter IV)
Number . . . . . . . . .  7
Percentage to total 18 *5%

6. Recommendations in respect of which final replies of the Go
vernment have not been received ( Vide recommendations in 

. Chapter V)
Number . . . . . . . .  i
Percentage to total . . . . . .  2-6%
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LIST OF AUTHORISED GENTS FOR THE SALE OF PARLIAMENTARY 
PUBLICATIONS OF THE LOK SABHA SECRETARIAT, NEW DELHI-i

■ * • *
Agency Name and address Agency Name and address Agency Name and address 
No. of the Agent No. of the Agent No. of the Agent

1. Jain Book Agency, Con- 26. The International Book Ser- 50. Chanderkant Chiman La)
naught Place, New Delhi. vice, Deccan Gymkhana, Vora, Gandhi Read, Ah-

2. Kitabistan, 17-A, Kamla Poona-4. medabad.
Nehru Road, Allahabad. 27. Bahri Brothers, 188, Laj- 51. S. Krishnaswamy & Co.,

3. British Book Depot, 84, pat Rai Market, Delhi-6. P. O. Teppakuiam, Tim-
Hazratpanj, Lucknow. 28. City Booksellers, Sohan- chirapalli-i.

4. Imperial Book Depot, 268, ganj Street, Delhi. 52. Hyderabad Book Depot;
Mam Street, Poona Camp. 29. The National Law House, Abid Road (Gun Foundry),

5. The Popular Book Depot Near Indore General Lib- I^derabad.
(Regd.)> Lamington Road, rary, Indore. 53* M. Gulab Sii^gh & Sons
Bombay-7. 30. Charles Lambert & Co., (P) Ltd., Press Area, Ma-

6. H. Venkataramiah & Sons, 10 1, Mahatma Gandhi thura Road, New Delhi.
Vidyanidhi Book Depot, Road, 0 pp. Clock Tower, 54* C. V. Venkitachala
New Statue Circle, Mysore. Fort, Bombay. Near Railway Station, Uia.

7. International Book House, 31. A. H. Wheeler & Co. (P) lakudi.
Main Road, Trivandrum. Ltd., 15, Elgin Road, Allah- 55. The Chidambaram Pro-

8. The Presidency Book Sup- abad. vision Stores, Chidambaram,
plies, 8-C, Pycroft’s Road, 32. M. S. R. Murthy & Co., 56. K. M. Agarwal & Sons, 
Triplicane, Madras-5. Visakhapatnam. Railway Book Stall, Udai-

9. Atma Ram & Sons, Kash- 33. The Loyal Book Depot, pur (Rajasthan).
mere Gate, Delhi-6. Chhipi Tanki Meerut. 57. The Swadesamitran Ltd.,

10. Book Centre, 0 pp. Patna 3^. The Goods Companaion, Mount Road, Madras-2.
College, Patna. Baroda. 58. The Imperial Publishing

11. J.M. Jaina& Brothers, Mori 35. University Publishers, Rail- Co., 3, Faiz Bazar, Darya-
Gate,Delhi-6. way Road, Jullundur City. ganj, Delhi-6.

12. The Cuttack Law Times 35. Students Stores, Raghunath 59. Azeez General Agency, 47,
‘  Office, Cuttack-2. Bazar, Jammu-Tawi. Tilak Road, Tirupati.

13. The New Book Depot, Con- 37. Amar Kitab Ghar, Diagonal 60. Current Book Stores, Ma-
naught Place, New Delhi. Road, Jamshedpur-i. ruti Lane, Raghunath Dadaji

14. The New Book Depot, 79, 38. Allied Traders, Motia Park, Street, Bombay-i.
The Mall, Simla. Bhopal. 61. A. P. Jambulirgam, Trade

15. The Central News Agency, 39. e . M. Gopalkrishna Kone, Representative & Marketing
2J/90, Connaught Circus, (Shri Gopal Mahal), North Consultant, Prudential Bank
New Delhi. Chiirai Street, Madura. Building, Rashtrapati Road,

16. Lok Milap, District Court Friends Book House, Secunderabad.
Road, Bhavnagar. M.U., Aligarh. 62. K. J. Asservar.dam & Sons,

17. Reeves & Co., 29, Park ^i. Modem Book House, 286, Qoughpct, P.O. Ongole,
Street, Calcutia-i6, Jawahar Ganj  ̂ Jabalpur. Guntur Distt. (Andhra).

18. The New Book Depot, Modi 42. M. C. Sarkar & Sons (P) 5 , xhe New O rder Rook CnNo. 3 , Nagpur. Ltd., 14, Bankim Chatterji ^ ^ - ^ e  New Ordw B ^^^
19. The Kashmir Book Shop, Street, Calcutta-12.  ̂ ^  ’ Al -̂medabad.

Residency Road, Srinagar, 43. people’s Book House, B-2- The Triveni Publishers,
Kashpiir. 829/1, Nizam Shahi Road, Masulipatnam.

20. The English ^ o k  Store, Hyderabad Dn. 65. Deccan Book Stall, Fermi-
7 -L , Connaught Circus, New 44. w .  Newman & C o ., Ltd., son CoUege RoM, Poona-4.

* . . . S i  Krtto. » s » .. .6. *” “ • « • !•»«» »?<* 0 ?» .. C h -
B, Connaught Place, Ntw 45. Thacker Spink & Co. (1938)
Delhi. Private Ltd., 3, Esplanade

22. International Book House East, Calcutta-1. 6 7 . ‘^ k l m d ',663,MadarG«te,
Private Ltd., 9, Ash Lane, 46. Hindustan Diary Publishers, Ajmer (Rajasthan).
Bombay. Market Street, Secundera- gg. Oxford Book & Stationeiy

21. Lakshmi Book Store, 42,  ̂ vt • 1 tt Co., Scindia House, Con-
 ̂ M. V  Queensway. N ^  4 7 - A^al , Hos-  naught Place, New Delhi.

u 48. Law Book’ Co., Sardar Patel Makkala Pustaka Press,
24. The Kalpana Pubhshers, Marg, Allahabad Balamandira, Gandhinagar,

Tnchmopoly-a. 49. D. B. T m ^reO a la  & Son, B«.galo«-9.
25, S. K. Brothers, 15A/65, Co. Private Ltd., 210, Dr. 70 .‘Gandhi Samriti Thitr

W.E.A., Karol B a^ , D ^ - 5 .  Naoroji Road, Bombay-i. Bhavnagar. *
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